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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 03/2025

IN THE MATTER OF:

BhishmTyagi Applicant
Versus

State of Uttar Pradesh &Ors. Respondents

RESPONSE ON BEHALF OF CENTRAL POLLUTION
CONTROL BOARD, i.e. RESPONDENT NO.6

MOST RESPECTFULLY SHOWETH:

. That, Hon'ble NGT vide order dated 13.11.2025 has impleaded Central
Pollution Control Board (hereinafter referred to as CPCB) as Respondent
No. 6 and directed to file the response in the above matter. Thereby, the

response is made in succeeding paragraphs. The order reads as:

In view of the facts and circumstances of the case, we consider
presence of CPCB to be essential for just and proper adjudication
substantial ~ environmental questions involved in the case.

Accordingly, CPCB is impleaded as respondent no.6.

......... In its response, CPCB shall specifically respond to the aspect

as to whether the industrial activity in question required prior
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A true copy of the order dated 13.11.2025 passed by this Hon’ble
Tribunal has been marked and annexed hereto as ANNEXURE-I.

. That, CPCB is constituted under Section 3 of The Water (Prevention and
Control of Pollution) Act, 1974. It performs the functions under The
Water (Prevention and control of Pollution) Act 1974 (hereinafter Water
Act), The Air (Prevention and control of Pollution) Act 1981 (hereinafter
Air Act) and The Environment (Protection) Act, 1986.

. It is further submitted that the State Pollution Control Boards/Pollution
Control Committees (hereinafter referred to as "SPCBs/PCCs") have been
constituted in States/UTs under the Water Act, 1974 and the Air
Act, 1981 to perform their functions and implement the provisions of
these Acts in respect of territories falling in their respective territorial

jurisdiction.

. The matter under consideration is a complaint filed by the applicant, Shri
BhishmTyagi against industry named, M/s. Dev Industry in village
Jamaluddinpur, Tehsil Chandpur, District Bijnor, Uttar Pradesh for
operating in violation of environment norms. The applicant has alleged
that project proponents of M/s Dev Industry have illegally setup above
said industry in District Bijnor, Uttar Pradesh on agricultural land without
seeking permission for change of land use and are allegedly making tar
coal and other products by burning rubber. It is also alleged that the
smoke and ash generated by the industry are adversely affecting the
surrounding agricultural crops and pose serious health hazards to the

villagers.
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. The Hon’ble NGT vide its order dated 24.01.2025 directed for
constitution of a Joint Committee comprising of representatives of the
Central Pollution Control Board (CPCB), Uttar Pradesh SPCB (UPPCB)
and the District Magistrate, Bijnor and directed the committee to
undertake visits to the site, look into the grievances of the applicant,
verify the factual position and suggest appropriate remedial action. The

CPCB was made the nodal agency for coordination and compliance.

. In compliance with the above direction, a joint committee was constituted
with representation from CPCB, UPPCB (RO Bijnor) & District
Magistrate, Bijnor. The Joint Committee carried out an inspection of the
unit on 07.03.2025. The inspection report of the joint committee was
submitted before the Hon’ble NGT on 17.03.2025. The inspection report
included observations of the joint committee, Remedial actions and action
points for UPPCB. The inspection report of the Joint Committee is at

Annexure-II.

. That the Hon’ble NGT vide order dated 13.11.2025 in the instant matter
has specifically sought response from this answering respondent on the

following two aspects:

. As to whether the industrial activity in question required prior

environmental clearance.

. Aspect of environmental violations on the part of respondent no.5, i.e M/s

Dev Industry
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In compliance to the aforesaid order dated 13/11/2025 of the Hon'ble
NGT, this answering Respondent No 6 hereby submits response to the the
queries of the Hon'ble NGT as under:

a. Response to the aspect as to whether the industrial activity in

question required prior environmental clearance.

The requirements related to obtaining prior environmental clearance are
dealt under Environmental Impact Assessment (EIA) Notification 2016.
As per the EIA notification 2016 dated 14.09.2006, the required
construction of new projects or activities or the expansion or
modernization of existing projects or activities listed in the Schedule to
this notification entailing capacity addition with change in process and or

technology shall be undertaken in any part of India only after the prior

environmental clearance from the Central Government or as the case may
be, by the State Level Environment Impact Assessment Authority, duly
constituted by the Central Government under sub-section (3) of section 3
of the said Act, in accordance with the procedure specified hereinafter in

this notification.

As per the notification, the projects/ activities falling under Category A of
“WJ * e Schedule will be dealt with by the Central Government in the Ministry

,’ f Environment, Forest & Climate Change. While the project/activities

under Category B will be dealt with at the State level by the State
Environment Impact Assessment Authority (SEIAA). Hence on the basis

of the same following is submitted:

« Schedule referred in the EIA Notification 2006 do not list Tyre Pyrolysis

activities in category A or Category B, hence there is no requirement of
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Prior Environmental Clearance for the Projects/Activities related to Tyre

Pyrolysis Qil production from Waste Tyre recycling Unit.

 However, the establishment & operation of a Waste Tyre Recycling
Processing Unit for the production of the tyre pyrolysis oil requires the
unit to obtain Consent to Establish & Consent to Operate under the Water
Act 1974 and the Air Act 1981. The Unit is also _required to take
authorization under the Hazardous & Other Waste (M& TM) Rules,
2016.

o Under the Hazardous & Other Wastes (M& TM) Amendment Rules,

2022, all the waste Tyre Recycling Units, including units producing Tyre
Pyrolysis Oil (TPO) are required to get registered at the Waste Tyre EPR
Portal.

o The Unit has obtained Consent to Operate (CTO) from UPPCB under
the Water (P&CP) Act 1974 and Air (P&CP) Act 1981 on 22.12.20218.
Further, UPPCB has issued Consolidated Consent & Authorisation
(CCA) to the Unit on 25.07.2023 and the same is valid till 31.07.2028
(Copy at provided in the report at Annexure-I).

o However, as per the Hazardous & Other Wastes (M& TM) Amendment
Rules, 2022, the unit is not registered at Waste Tyre EPR Portal.

b. Response to the aspect of environmental violations on the part of

respondent no.S. i.e Dev Industry

The Joint Committee constituted by the Hon’ble NGT carried out an

inspection of M/s Dev Industry and reported the following major violations:
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S.No Major Violations Details

1. [Violation to CPCB SOP| « As per the provisions stipulated under
for "Recycling of Waste Hazardous and Other Wastes
scrap for the recovery of (Management and Transboundary
Tyre Pyrolysis Oil, Pyro Movement) Amendment Rules, 2022,
Gas and Char in Tyre CPCB has prepared the SOPs fory
Pyrolysis Qil (TPO) "Recycling of Waste scrap for the
Units". recovery of Tyre Pyrolysis Oil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO)
Units" and issued the same on 16.01.2024.
o During the visit of the Joint Committee, it
was observed that the Unit has not
provided a facility for the recycling of
waste tyres in line with the provisions
outlined under the afore-said SOP of]
CPCB for "Recycling of Waste scrap for]
the recovery of Tyre Pyrolysis Oil, Pyro
Gas and Char in Tyre Pyrolysis Oil (TPO)
Units". As per the SOP the existing Batch|
Process Units have to wupgrade to
Advanced Batch Automated Process
(ABAP) Unit having features such as PLC

based control arrangement, bypass

\
% arrangement for pyro gas from reactor
&
%&é\% >* door to primary condenser, installation of
W
i A gas sensors, pressure, temperature gauges
DY
/\‘// at reactor & storage tank, gas /fire alarm
CX
==

system, flaring of entire pyro gas during
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emergency, arrangement for re-circulation
of pyro gas for reactor's heating, provision|
for flaring of pyro gas, suction hoods over
the gate of reactor and char bagging area,
water sprinkler system and mechanized|
arrangement for removal of char and steel
scrap and arrangement of Nitrogen gas
(N) purging to address environmental and|

safety concerns.

Violation to Hazardous

During the visit, the Unit was found to be

operating without obtaining registration of

Waste Tyre under EPR Portal of CPCB. As

and Other Wastes
(Management and|
Transboundary

Movement) Amendment
Rules, 2022 regarding
registration CPCB

EPR portal for Waste

at

Tyre:

per Schedule-IX of the Hazardous and Other

and Transboundary

Wastes (Management

Movement) Amendment Rules, 2022, operati

without registration is not allowed.

Violation regarding
operation of recycling

plant at agricultural land:

operating in an agriculture land without]
obtaining permission for change in land use. If]
was also observed that the owner of the Unit did|
not take any corrective measures for removal of
spillage  from the agricultural field of the

petitioner of carbon black.

Violation to condition of

CCA:

The height of the stack provided for the release
of flue gases from the reactor installed by the

unit is 21 meters, however as per the CCA

During the visit, it was found that the Unit Yo"

e
)
-
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condition and per the CPCB SOPs, the minimum

height of the stack should be 30 meters.

ii.

iii.

v.

Remedial Actions Proposed by the Joint Committee for the Owner of the

Unit:

Based on the findings made during the visit carried out by the Joint
Committee, the following remedial actions wereproposed to be taken by the

Owner of the Unit

A. To upgrade its Unit to Advanced Batch Automated Technology Process
(ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste
scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Units" and provide below mentioned features:

Automatic control systems such as Programmed Logic Control (PLC) for
measurement and control of temperature and pressure, along with safety
interlocks in case of an increase of temperature or pressure to cut off
heating of the reactor Sensors along with alarm system at all the transfer
points throughout the plant to detect any leakage of flammable vapours

from the system,;
Bypass arrangement for pyro gas from reactor door to primary condenser;

Gas/ Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area, product
and raw material storage area; |

Provision for suction hoods over the gate of the reactor and char bagging

g .

area;

a
) \\“} . ‘&,‘Q‘l
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Water sprinkler system, and

Mechanised arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N) purging to address environmental and

safety concerns.

. To increase the height of its stack up to 30 meters as per Consolidated

Consent & Authorisation.

. To develop a green belt across its periphery. The green belt may not be
less than 5% of the total area of the plot in line with CPCB’s Standard
Operating Procedure(SOP) for Recycling of Waste Tyre Scrap for the
recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil
(TPO} Units issued vide dated 16.01.2024(Annexure-III)

. To provide concrete flooring for storage of Raw Material & End

Products as required under CPCB SOP.

. To register under CPCB online Waste Tyre EPR Portal as per the
provisions stipulated under Schedule IX of the Hazardous & Other Waste

(M&TM) Amendment Rules, 2022, for Utilisation & Management p.F—?Y
X

Waste Tyre.

. To remove the spillage of carbon black immediately from the agri

land of the complainant. s

. To obtain permission for a Change in Land Use from the concerned

department.
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Action Points proposed for UPPCB:

Based on the violations observed by the Joint Committee, UPPCB to ensure

that:

o The unit does not operate unless remedial measures proposed by the

joint committee are complied.

« Environmental Compensation is imposed for the above-mentioned
violations.

« Upon removal of spilled carbon black, UPPCB to ensure re-assessment of
the complainant's agriculture field by the District Agricultural Officer,

Bijnor, to re-asses the agricultural field and take appropriate actions.

The Hon’ble NGT vide its order dated 09.05.2025 in the said matter has
restrained M/s Dev Industry from operating the plant till further orders to the

contrary.

In view of the above, it is humbly submitted that the remedial measure
proposed for the unit, along with the action points proposed for the UPPCB,

may require to be implemented.

. That, the Answering Respondent No. 6 herein craves leave of the Hon’ble

NGT to file additional reply, if required, in future.

. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble NGT in the instant OA.

r

(Deepti Kapil)
Scientist ‘E’

Central Pollution Control Board

10
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 03/2025

IN THE MATTER OF:

Bhish’m'Waéi ﬁ Applicant
Mv -+ Versus

State of Uttar Pradesh &Ors. Respondents

AFFIDAVIT

I, Deepti Kapil, working as Scientist ‘E’ in Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 6
in the above matter, do hereby solemnly affirm, declare on oath and state

as under:-

. That I, the deponent herein, is well conversant with the facts and

circumstances of the present case on the basis of the information derived

. That the accompanying reply may be read part and parcel of t

affidavit. s

. That the accompanying reply has been drafted and filed under my

instructions and authority, the contents thereof are true and correct on the

11
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basis of the record maintained during the ordinary course of business of

CPCB and available records and documents and the contents of the same

are read over and explained to me and are not repeated herein for the sake

of brevity.

VERIFICATION

*

DEPONENT

< widT [ beepl napil

§ Scientist €'
o ¥ ’ﬁzmm N

i oard
Central Pollution CQntrL:J:“g !

nvironment, Forest & Climate Change, Gowt. of India)
(::Nf;;n e, i I T, Rredi-no0s2
Parivesh Bhawan, East Arjun Nagar, Delhi-1 10032

(e, T T4 e

Verified at Delhi on thisai'_u'__Aiiﬁy ?ﬁpecember 2025 that the contents above

are correct and true on the basis of the records of the case as maintained in the

day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-

stated.

S

W
DEPONENT

2 wida [ Ueepll Kap
¥efra § | Scientist £’ '
#élu 1 A A | =0t ’éﬁg
Central Poliution Control Board
(afon, T T ey SR ST, A W)
(M/o Environment, Forest & Climate Change, Gowt. of India)
R wa, gé e TR, Reeii-n0082
Parivesh Bhawan, East Arjun Nagar, Delhi-110032

12
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Item No.0O1 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 3/2025
(I.A. No. 356/2025)

Bhishm Tyagi Applicant

Versus

State of Uttar Pradesh & Ors. Respondents

Date of hearing: 13.11.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person (through V.C.).

Respondent: Mr. Bhanwar Pal Singh Jadon and Ms. Anjali Sharma, Advocates for
Respondents No. 1, 2 and 3.
Ms. Sthavi Asthana, Advocate for Respondent No. 4.

Mr. Ivan and Mr. Dhiraj Jagwani, Advocates for Respondent no.
5.
Mr. Atif Suhrawardy, Advocate for CPCB.

ORDER

1. Response dated 12.11.2025 has been filed by respondent no. 2-

Director, Industries Department.

2. In view of the facts and circumstances of the case, we consider
presence of CPCB to be essential for just and proper adjudication
substantial environmental questions involved in the case. Accordingly,

CPCB is impleaded as respondent no.6.

3. The Registry is directed to amend the memo of parties.

4. Respondent no. 6-CPCB is already represented before this Tribunal

through counsel who accepts notice and seeks time to file its response.

13


FreeText
Annexure-I


337

S. Response may be filed by CPCB within four weeks. In its response,
CPCB shall specifically respond to the aspect as to whether the industrial
activity in question required prior environmental clearance and also to the

aspect of environmental violations on the part of respondent no.5.

6. List on 07.01.2026 for final hearing.

7. Pleadings may be completed before that date and if any response
/additional response is to be filed by any of the other respondents, then the
same may be filed within four weeks and in case any rejoinder to the same
is to be filed by the applicant, then the same may be filed within next two

weeks and no further adjournment will be granted for this purpose.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 13%, 2025

Original Application No. 3/2025
(I.A. No. 356/2025

AB

14



Annexure-ll

8
338

INSPECTION REPORT OF THE JOINT
COMMITTEE CONSTITUTED IN NGT MATTER
OF ORIGINAL APPLICATION No. 03/2025,
SHRI BHISHM TYAGI VS. GOVERNMENT
OF UTTAR PRADESH & ORS.

March 17, 2025

1
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Inspection Report of the Joint Committee constituted by the Hon'ble NGT in
the matter of Original Application No. 03/2025, Shri Bhism Tyagi Vs.
Government of Uttar Pradesh & Ors.

1.0 Background

In the present matter of OA 03/2025 Shri Bhism Tyagi Vs. Government of Uttar Pradesh &
Ors before the PB-New Delhi of the Hon'ble NGT, the applicant (hereafter referred as
complainant) has raised complaint against a unit named M/s Dev Industries located at Village
—Jamaluddinpur, Post-Nagli Pathwari, Tehsil-Chandpur, District Bijnor-246727. The
complainant has alleged that the said Industry is operating in agricultural land without seeking
permission for change of land use and is making tarcoal and other products by burning rubber.
The complainant has further alleged that the smoke and ash generated by the industry is

adversely affecting the surrounding agricultural crops and posing serious health hazards to
the villagers.

While hearing the matter, the Hon'ble NGT, vide its order dated 24.01.2025 constituted a Joint
Committee comprising of representatives of Central Pollution Control Board (CPCB),
UPSPCB and District Magistrate, Bijnor and directed the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicant, associate the applicant
and representative of the concemned project proponent, verify the factual position and suggest

appropriate remedial action. The CPCB is the nodal agency for coordination and compliance
(Copy of Order at Annexure-l).

2.0 Brief about the Unit

i. Mis Dev Industries is located at Village Jamaluddinpur, Post-Nagli Pathwari, Tehsil-
Chandpur, District Bijnor-246727. The unit is situated in agriculture land and is
surrounded by four agriculture fields from three sides. The owner of the Unit has two
agricultural fields and the complainant has two agriculture fields around the unit.

ii.  The Unit was established in 2018 and has obtained Consent to Operate (CTO) from
UPPCB after establishment. Further, UPPCB has issued Consolidated Consent &
Authorization (CCA) to the Unit on 25.07.2023 and same is valid till 31.07.2028 (Copy
at Annexure-Il).

ili. The Unit is a recycling facility for Waste Tyres and using pyrolysis process for the
production of Tyre Pyrolysis Oil (TPO), Carbon black & Steel Wire. As per the CCA,
Unit is authorized for the production of TPO/Furnace Oil -2.5 MT/day, Carbon Black -
2.5 MT/day & Steel Wire -200 kg/day.

iv.  The Unit has installed two Batch Technology based reactors of 10 MT & 8 MT capacity
respectively. As per the CCA, the unit is using wood as fuel for the initial heating of the
reactors, subsequently once the generation of pyro gas gets started, the same is used
for heating the reactors. The flue gas generated due to combustion of fuel is being
discharged through a stack of height 21 meters.

v.  The unit is using water for both Industrial and domestic purpose. The waste water
generated through domestic activity is discharged into septic tank of capacity 1 KLD.
Waste water generated during industrial process is reused after treatment through
Effluent Treatment Plant (ETP) installed by the Unit. The Unit has installed a ETP of 5
KLD capacity. The waste water generated is treated in the ETP through Collection

0 % V
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31411 1
Tank, Oii‘ & Grease Trap., Coagulation and fiocculation tank, Tube settler, Filter feed
tank, Activated Carbon Filter(ACF), Multi Grade Filter (MGF), & Sludge drying beds.

vi.  The unit is having regular electricity connection and has also installed two DG sets of
62.5 KVA and 15 KVA capacity and consent for it is obtained in the CCA.

3.0 Observations of the Joint Committee during the Inspection

In compliance of the above directions dated 24.01.2025, the Joint Committee comprising of
representatives from CPCB, UPSPCB and District Magistrate office carried out inspection of
the Unit on 07.03.2025 The list of attendees is enclosed Annexure-lii. In compliance with the
Hon'ble NGT directions, both complainant & owner of the Unit also participated in the visit of
the Joint Committee. Following are the observations made during the visit:

i, The Unit was found to be non-operational at the time of inspection by the Joint
Committee. The Unit informed that it is non-operational since last one month due to
non-availability of the raw material i.e. Waste Tyre. Hence, the Joint Committee was
unable to examine functionality of the machineries including Pollution Control Devices
installed by the Unit. The Unit has also informed UPPCB about its non-operation vide
its letter dated 04.03.2025 (Copy enclosed at Annexure-IV).

ii.  As per the provisions stipulated under Schedule-IX of the Hazardous & Other Waste
(Management & Transboundary Movement) Amendment Rules, 2022 for Utilization &
Management of Waste Tyre, the Unit is required to register itself as recycler at online
EPR Portal of CPCB for Waste Tyre. The Unit is however not registered at the said
portal and is carrying out business without registration.

iii. The Unit has installed two Batch Technology based reactors of 10 Metric Tonne & 8
Metric Tonne capacity respectively. The Unit is using wood (as per CCA) as fuel for
the initial heating of the reactors, subsequently once the generation of pyro gas gets
started, the same is used for heating the reactors. The flue gas generated due to
combustion of fuel is being discharged through a stack of height 21 meters. The Unit
has installed wet scrubber for control emissions from the flue gas. The unit has also
made provision for flaring of pyro gas in case of its excess generations or in case of
emergency (Photographs enclosed at Annexure-V).

iv.  In the pyrolysis process, the waste tyre is fed into the reactors where it undergoes
heating in the absence of oxygen. During pyrolysis process the waste tyre gets
converted into Pyrolysis Oil, Carbon Black & Steel Wire.

v.  The pyrolysis oil is produced as a result of condensation of gases generated during
the pyrolysis process. The Carbon Black & Steel Wire remains as residues in the
reactors. The reactors have provisions for collection of carbon black without opening
the reactors gate through screw conveyor process and the same prevents fugitive
emission of carbon black. The Steel wire is taken out from the reactors by opening its
gate after removal of carbon black. The units, however has not installed water
sprinklers to control fugitive emissions from the work place. The unit has also not
installed suction hoods at the opening of rectors and other transfer point for controlling
fugitive emissions as prescribed under Standard Operating Procedure (SOP) for
Recycling of Waste scrap for the recovery of Tyre Pyrolysis Qil, Pyro Gas and Char in
Tyre Pyrolysis Oil (TPO) Units” developed by CPCB. The unit s also not doing nitrogen
purging for removal of any pollutant from reactor before opening it as prescribed in the
said SOP. '

vi. The unit was non-operational due to non-availability of raw material, hence no waste
tyre was found in the premises. The unit, however has not demarcated any area for
the storage of raw material. The Tyre Pyrolysis Oil was stored in storage tanks; the
carbon black was stored in HDPE bags in a storage shed. The steel wires were lying
in an open area (Photographs enclosed at Annexure-V), .

% a " R\W
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viii.

Xi.
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The unit has not adopted safety measures such as Pr ramm -
e
Sensors & Alarms for detection of 0g Logistic Control (PLC),

. gas leakage, Fire alarms etc as prescribed under
the SOE Issued by CPCB for “Recycling of Waste Tyre Scrap for Fgecovery of Tyre
Pyrolysis Oil, Pyro gas and Char in Tyre Pyrolysis Oil Units”. The unit has only installed
temperature and pressure gauges for monitoring of temperature and pressure in the
reactors and condensers as a safety measures. The Unit is having flaring mechanism
for control of excess pyro gas and prevention of any accident during the production
process. (Photographs enclosed at Annexure-V).

The complainant i.e Shri Bhism Tyagi was also present during the inspection and
alleged that emissions from this unit has degraded soil quality of his fields and has
even impacted the productivity. The Joint Committee visited all the agricultural fields
around the Unit. The committee found that complainant has two agriculture
field around the unit. One located on the backside and one located on the lateral back
side of the unit. The agriculture field on the lateral back side belongs to complainant
had no agricultural growth and its soil was found to be mixed with carbon black
residues. The Committee further observed that there was spillage of residues of carbon
black in the agricultural field of complainant, which was occurred due to broken down
of one of wall of the Unit where carbon black was stored as reported by the Owner of
the Unit. (Photographs enclosed at Annexure-V).
Representatives from UPPCB informed the joint committee that the complainant has
earlier submitted the complaint of the said Unit before UPPCB & District Magistrate. In
response to the same, UPPCB has carried out the inspection of the said Unit on
21.01.2025 but the unit was found non-operational at that time also (Copy of Inspection
report is at Annexure-VI). The Unit was also inspected by District Agriculture Office on
07.10.2024, Bijnor wherein it was found and reported by District Agriculture Office,
Bijnor that due to operation of the Unit there is no adverse impact on agricultural
productivity of the adjacent agriculture fields. Said report was communicated by District
Agricultural Officer, Bijnor to Regional Officer, Bijnor, UPPCB vide letter dated
15.10.2024. (Copy of letter dated 15.10.2024 is enclosed at Annexure-VII)
The applicant has also alleged that the owner of the Unit has not obtained permission
for change in land use as the Unit is situated at agricultural land. The unit owner
submitted before the committee that presently it is operating on agricultural land and

has applied for permission for land conversion on 06.03.2025. (Copy of the letter dated
06.03.2025 is given at Annexure-VIll)

The Unit has obtained Udyam Registration Certificate bearing registration number as '

UDYAM-UP-40-0015917 and certificated as Micro Industry under Manufacturing

category A from Ministry of Micro, Small and Medium Enterprises (MSME) (Copy at
Annexure-IX)

4.0 Major Violations observed :

41

Violation to CPCB SOP for “Recycling of Waste scrap for the recove
Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” :

As per the provisions stipulated under Hazardous and Other Wastes (Management
and Transboundary Movement) Amendment Rules, 2022, CPCB has prepared the
SOPs for “Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO) Units” and issued the same on 16.01.2024. The
SOP has been prepared based on studies carried out by CPCB along with IIT, Delhi,
NEERI & SPCBs in compliance to the order dated 06.01.2020 passed by Hon'ble
National Green Tribunal in the matter of O.A. 400 of 2019, Based on studies, it was
observed that Advanced Batch Automated Process (AB

of Tyre

AP) and continuous tyre

19
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pyro!ysns. process had no significant impact on ambient air quality. Therefore, for
stam‘:lardlzw}g the batch type pyrolysis operations, TPO Units shall only be allowed
prowded with Advanced Batch Automated Process (ABAP). The said SOP was
circulated by CPCB vide email dated 19.01.2024 and letter dated 20.03.2024 to
SPCBs/PCCs for its implementation.

During the visit of Joint Committee, it was observed that the Unit has not provided
facility for recycling of waste tyre in line with the provisions outlined under afore-said
SOP of CPCB for “Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil,
Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” . As per the SOP the existing
Batch Process Units have to upgrade to Advanced Batch Automated Process (ABAP)
Unit having features such as PLC based control arrangement, bypass arrangement for
pyro gas from reactor door to primary condenser, installation of gas sensors, pressure,
temperature gauges at reactor & storage tank, gas ffire alarm system, flaring of entire
pyro gas during emergency, arrangement for re-circulation of pyro gas for reactor's
heating, provision for flaring of pyro gas, suction hoods over the gate of reactor and
char bagging area, water sprinkler system and mechanized arrangement for removal

of char and steel scrap and arrangement of Nitrogen gas (N) purging to address
environmental and safety concerns.

4.2 Violation to Hazardous and Other Wastes (Management and Transboundary

Movement) Amendment Rules, 2022 regarding registration at CPCB EPR portal
for Waste Tyre:

During the visit, the Unit was found to be operating without obtaining registration of
Waste Tyre under EPR Portal of CPCB. As per Schedule-IX of the of the Hazardous

and Other Wastes (Management and Transboundary Movement) Amendment Rules,
2022, operation without registration is not allowed.

4.3 Violation regarding operation of recycling plant at agricultural land:

During the visit, it was found that the Unit is operating in an agriculture land without
obtaining permission for change in land use. It was also observed that the owner of the
Unit did not take any corrective measures for removal of spillage of carbon black.

4.4  Violation to condition of CCA:

The height of the stack provided for the release of flue gases from the reactor installed
by the unit is 21 meters, however as per the CCA condition and per the CPCB SOPs,
the minimum height of the stack should be 30 meters.

5.0 Remedial Actions Proposed for the Owner of the Unit

Based on the findings made during the visit carried out by the Joint Committee, following
remedial actions are proposed to be taken by the Owner of the Unit

A. To upgrade its Unitto Advanced Batch Automated Technology Process (ABAP) as per
CPCB SOP dated 16.01.2024 for “Recycling of Waste scrap for the recovery of Tyre

Pyrolysis Oil, Pyro Gas and Char in Tyre Pyrolysis Oil (TPO) Units” and provide below
mentioned features: : s

N
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i ‘ Gas I Pyro gas from reactor door to primary condenser,

Ftire detectors, sprinkler§ and_ fire hydrant with necessary pumping system and water

:rc;r:ge should be provided in the process area, product and raw material storage

w Provision _for suction hoods over the gate of reactor and char bagging area,

vii. Water sprinkler system, and

viii. Mgchamzed arrangement for removal of char and steel scrap and arrangement of
Nl.trogen gas (N) purging to address environmental and safety concerns.

B.  Toincrease the height of its stack upto 30 meters as per Consolidated Consent &

Authorisation.

To develop green belt across it

s periphery. The green belt may not be less than 5% of
the total area of the plot in line with CPCB SOP.

C

D.  To provide concrete flooring for storage of Raw Material & End Products as required
under CPCB SOP.,

E To register under CPCB online Waste Tyre EPR Portal as per the provisions

stipulated under schedule-IX of the Hazardous & Other Waste (M&TM) Amendment
Rules, 2022 for Utilization & Management of Waste Tyre.

To remove the spillage of carbon black immediately from the agricultural land of
complainant.

To obtain permission for Change in Land Use from concerned department.

6.0 Action Points proposed for UPPCB:
Based on the violations at Section 4.0 of this report, UPPCB to ensure that:

6.1 The unit does not operate unless compliance as at Section 5 .0 above are
complied.
6.2 Environmental Compensation is imposed for the above mentioned violations.

6.3 Upon removal of spilled carbon black,UPPCB to ensure re-assessment of the
complainant agriculture field by the District Agricultural Officer, Bijnor, to re-asses
the agricultural field and take appropriate actions

W
(Santosh\Kumar Yadav) (Vija . (Meetu Puri)
Tehsildar, Tehsil <Chandpur Regional Officer - Bijnor Sc-C, WM-III Division
District Magistrate Office-  Uttar Pradesh Pollution Control  Central Pollution Control
Bijnor ' Board Board
7
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326- 6 Annexure |
Item No.03 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No.03/2025
Bhishm Tyagi Applicants

Versus

State of Uttar Pradesh & Ors. Respondents

Date of hearing: 24.01.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in person.

ORDER

1. Mr. Bhishm Tyagi resident of Baseda Taga, Police Station/Tehsil
Naugawan Sadat, District Almora has sent the present letter petition
complaining about operation of industry by Project Proponent M/s. Dev
Industry in gata no 49 in village Jamaluddinpur, Tehsil Chandpur, District

Bijnor, Uttar Pradesh in violation of environment norms.

2. Under the orders of Hon’ble Chairperson the above said letter
petition has been treated and registered as O.A. No. 03/2025 under
sections 14 and 15 of the National Green Tribunal, 2010 for exercising suo-
moto jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and others,

(2022) 13 SCC 401.

3. The applicant has submitted that Mr. Rahul Tyagi and Mr. Sahin

Tyagi, residents of village Baseda Taga, Tehsil Naugawan Sadat, District
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Amroha, Uttar Pradesh have illegally setup above said industry on the
border of village Baseda Taga and village Budhpur, District Bijnor, Uttar
Pradesh in agricultural land comprised in gata no. 49 without seeking
permission for change of land use and are making tarcoal and other
products by burning rubber. The smoke and ash generated by the industry
is adversely affecting the surrounding agricultural crops and poses serious
health hazards to the villagers. The applicant submitted application dated
23.09.2024 to the Regional Officer, Uttar Pradesh Pollution Control Board
(UPPCB), Bijnor and the District Magistrate, Bijnor but no action has been

taken on the same.

4. Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the
enactments specified in Schedule I to the National Green Tribunal Act,

2010.

3 In view of the averments made in the application, we consider it
necessary to seek response of (1) State of Uttar Pradesh through Secretary,
Environment, Forest and Climate Change Department, Government of
Uttar Pradesh, (2) Director, Industries Department, Government of Uttar
Pradesh, (3) District Magistrate, Bijnor, (4) Uttar Pradesh State Pollution
Control Board (UPSPCB) through Member Secretary and (5) M/s. Dev
Industries through Mr. Rahul Tyagi and Mr. Sachin Tyagi village Baseda
Taga, Tehsil Naugawan Sadat, District Amroha, Uttar Pradesh who are

impleaded as respondents No. 1 to S.

6. The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents no. 1 to 5 requiring them to

file their reply/response at least three days before the next date of hearing

fixed.

10 24



- Notice be served on M/s. Dev Industries through the District
Magistrate, Bijnor and for this purpose notice issued to M/s. Dev

Industries be sent to the District Magistrate, Bijnor by E-mail for getting

service of the same effected on it and sending his report in this regard

8. In view of the averments made in the application, we also consider it
necessary that a Joint Committee be constituted to verify the factual
position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of representatives of Central
Pollution Control Board (CPCB), UPSPCB and District Magistrate, Bijnor
and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The CPCB will be the

nodal agency for coordination and compliance.

9. Report of the Joint Committee may be submitted at least one week

before the next date of hearing fixed.
10. List for further consideration on 20.03.2025.

11. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the Member
Secretaries of Central Pollution Control Board (CPCB) and UPSPCB and

District Magistrate, Bijnor by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

January 24, 2025
0.A. No.3/2025
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m Uttar Pradesh Pollution Control Board
{’-75, r!g,’\k\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
188470/UPPCB/Bijnore(UPPCBRO)/CTO/both/BIJNOR/2023 Date: 25/07/2023
To,
M/s
DEV INDUSTRIES
VILLAGE-JAMALUDDINPUR, POST-NAGLI PATHWARI, Application Id-
TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727 21959820

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to DEV INDUSTRIES located at VILLAGE-JAMALUDDINPUR, POST-
NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-BIJNOR ,BIJNOR,246727. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA DEV INDUSTRIES granted for the period from 01/08/2023 to 31/07/2028 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 Furnace oil 2.5 Metric Tonnes/Day
2 Carbon Black 2.5 Metric Tonnes/Day
3 Steel wire 200 Kg/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 01 KLD Septic Tank
Industrial NA NA

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 pH 6.5-9.0

12
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3 30 mgl/
3 coD 250 mg/l ‘
4 Qil & Grease 10 mg/l ®
) Total Suspended Solids 100 mg/l

(iv) Sewage Treatment and Disposal :-
reference to influent quantity and quali
stopped immediately and this Board has
dispatched immediately.

The applicant shall provide comprehensive STP as is required with
ty.In case of stoppage of functioning of STP, production has to be
to be intimated by fax/phone/email with a report in this regard to be

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

LS No. IParameters IStandards T
3. Conditions under Air (Prevention and Control of Pollution) Act
i) The applicant shall use following fuel and install a comprehensiv
equipment as required with reference to generation of emissions
continuously so as to achieve the level of pollutants to the follo

-1981 as amended :-

€ control system consisting of control
and operate and maintain the same
wing standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 | 20KVA& | DIESEL 2 Particulate | As per norms
15 KVA Matter
DG SETS
2 | FURNACE | WOOD/Bio 1 Particulate |30 Meter Stack
02 NO. Briqutte Matter Height from
500 kg/day Ground Level
and wet
scrubber as
APCS
Emmission Quality Standards
S No. Stack no Parameters Standards
1 3 Particulate Matter As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel. _ .

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Tirge Tig'xhe Time | Time | Time | Time [ Time | Time

-

0!

eEf

(i) ¢
5.C
6.1
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~+. Essential documents to be submitted by the yMnit as Applicable :-
@) Lironment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

14
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. S
12. The Board reserves the right to revoke/add;ioﬁy% stipulated condition issued along with CCa, 5

may be necessary. ®

Specific Conditions:-

1. Strict compliance of points as described below are to be ensured and the compliance report shou|d be
submitted within a month.

2. This consent is valid for the production of Furnace 0il-2.5 MT/day, Carbon Black-2.5 MT/day and Stee]
wire-200 kg/day Only.

3. The industry should be installed water meters at different points of water supply source.

4. Audited industrial balance sheet or C.A. certificate of total investment (Net fixed assets+ current
assetscurrent liabilities) should be submitted within a month.

5. Environment statement should be submitted within the time frame (up to 30 September).

6. Rain Water harvesting system for conservation of groundwater should be installed and submit the
compliance report within two month time,

7. This consent is issued purely from an environmental angle and the Board shall not be responsible for any

claim, counterclaim, ownership, partnership etc of the unit.
8. This consent is valid for only domestic discharge of 01 KLD,

9. Exhaust pipe of 20 KVA & 15 KVA DG Sets should be L5 meter & 1.5 meter high from nearby roof top.

10. Air pollution control system such as wet scrubber, Chimney should be installed, operated and maintained
is such a way that pollution quality has to be within Board norms.
11. The unit should be operated in such a

Www.uppcb.com

13. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended

and Environment (Protection) Act, 1986, and the direction issued by Hon'ble National Green Tribunal, New
Delhi

14. Unit should be complied the Solid Waste Management Rules, 2016.
15. Unit shall obtain NOC for abstraction of ground water from UP Ground water department and submit in
this office.
16. The order passed by Hon'ble NGT regarding the industries producing tire pyrolysis oil from waste tire
scrap will be valid for the industry.
17. The compliance of the S.0.P. issued by the industry for the production of tire pyrolysis oil from waste
tire scrap should be ensured.
18. The affidavit dated-25.07.2023 sent by the industry regarding conversion of batch process plant into
continous plant and establishment of effluent treatment plant of sufficient capacity as per SOP and
compliance of SOP should be followed literally the compliance regarding conversion should be done
earliest.
19. This consent deemed cancelled in the condition of if any valid complaint received to this office and in
case of non compliance of the consent condition. This consent will be revoked without any further notice/
information.
vs  Ditalysgned
Vijayass

18:12:48 40530

Regional Office
Copy to:

1
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Chief Environment Officer, Circle-7, U.P. Pollu@@r@l Board, Lucknow.

Vijay 2
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U.P. Pollution Control Board

CONSENT ORDER

kef No. - 41792/UPPCB/Bijnore(UPPCBRO)/CTO/air/BIJNOR/2018 Dated : 22/12/2018

To,
Shri SACHIN KUMAR

M/s DEV INDUSTRIES
VILLAGE-JAMALUDDINPUR, POST-NAGLI PATHWARI, TEHSIL-CHANDPUR, DISTT-

BIJNOR ,BIJNOR,246727
BIJNOR

Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)

Sub :
to M/s. DEV INDUSTRIES

Reference Application No. 3872968 Dated : 22/12/2018

1. With reference to the application for consent for emission of air pollutants from t_he plant of M/s
DEV INDUSTRIES. under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 15/12/2018 to 3 1/07/2023 .
visions mentioned in this consent order UP Pollution Control Board
consider/amend any or all conditions under section 21 (6) of the

t, 1981 as amended.

3. Inspite of the conditions and pro
reserves its right and powers to re
Air (Previntion and Controt of Pollution) Ac

This consent is being issued with the permission of competent authority .

I‘or and on behalf of U.P. Pollution Control Board
Digitally signed by GIRISH CHANDRA

VERMA
Date: 2018.1222 17;,20:23 405730,
eglonaloﬁfficer

Enclosed : As above
(condition of consent):

Chief Environment Officer, Circle-7, U.P. Pollution Control Board, Lucknow.
Dig..ally signed by GIRISI | CHANDRA VLRMA
Date: 2018.12.22 17:20:48 +05'30'

Regional Officer

Copy to:
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2b) .

32555
U.P. Pollution Control Board
Dated : 22/12/2018

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of F il-2.5 TPD, Carb
Black-2.5 TPD and Steel wire-0.2 12D, JFEROE e AL TR
The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks. 7
Air Pollution Source Details |
S.No Air Polution | Type of Fuel | Stack No. Parameters
- Source
1 Furnace Wood 500 02 r Particulate
kg/day N Matter
2 20 KVA and Diesel 5 W Particulate | 1.5 mtr. and
15 KVAD.G. Matter 1.5 mtr.
L Set
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail s |
S.No Stack No Parameter Standard
= 1 02 Particulate Matter 750 mg/M3
scribed by the Board/ MOEF & CClor

Quantity of other pollutants should also be as per the norms pre

otherwise mandatory .
The equipment for air pollution control system and monitoring ,as proposed by the industry and

approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments
prior approval of Board .

The operation of air pollution control syste
quantity of pollutants should be in accordance

CC/or otherwise mandatory .
Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions
consent order along with the point wise comp
monitering report should be submitted .

should be done only by

m and maintenance be done in such a way that the
with the standards prescribed by the Board/MoEF &

monitoring report within one month from issuance of
liance report of the consent order . Further quarterly

Specific Conditions: Digitally signed by
GIRISH CHANDRA
VERMA
Date: 2018.12.22
17:21:11 +05'30'
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/s DEV INDUSTRIES, VILLAGE-
(I\;dHANDPUR, DlST”T-BIJNOR.AGE JAMALUDDINPUR, POST-NAGLI PATHWARI, TEHSIL-

1. Strict compliance of points as describe
be submitted within a month,

2. Air pollution control system such as Wet Scrubb i i
il Sy er, Chimney should be
mamtal.ned is such a way that pollution quality has to be withigl Board non;;stalled, i
3. The industry should be operated in such a way that ambient are quali : ithi
4. This consent is valid for production capacity gf Furnace oil-2.5 %;%ny on Blaoke2.5 TPD
. { e -2, ®

Steel wire-0.2 TPD. p ce o1 , Carbon Black-2.5 TPD and
5. Audited industrial balance sheet or C.A. certificate of total investm

. g, . 54 t t +
asset- current liabilities) should be submitted within a month. Dl SR St
6. Environment statement should be submitted within time frame (up to 30 September).
7. Rain Water harvesting system for conservation of ground water should be installed and submit the
compliance report within two month time.
8. This consent is issued purely from environmental angle and the Board shall not be responsible for
any claim, counter claim, ownership, partnership etc of the unit.
9. Height of Chimney of Furnace should not be less than 11 meter high from the ground level.
10. Unit should comply the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016. :
11. At least 20% bio fuel such as bio brackets must be used in your Industry as per availability.
12. }(Jmt should be submitted desired NOC/Licenses/Permission of other Gov. Department within one
week.
13. The Unit shall develop Green Belt in minimum 33 percent area of Industrial premises as per the
provisions laid down in office order no. H 16404/220/2018/02 dated 16.02.2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution control
Board www.uppcb.com.
14. Furnace Ash should be disposed for earth filling in low lying area.
15. Height of flare stack should be 30 mtr. For Ground level.
16. Notification no-12-40/2013-HSMD, Dated-05.06.2016 of Moef & cc, should be complied.
17. Closed loop circuit should be used for Carbon Black Handling.

d below are to be ensued and the compliance report should

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Digitally signed by GIRISH CHANDRA VERMA
Date: 2018.12.22 17:21:32 +05'30°

Regional Officer
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BIJNOR ,BIINOR 246777

U
é@dr)n Control Boarg

Dated : 221212018

Shri SACHIN Kumag
M/s DEV INDUSTR}g

VILLAGE-JAMALUDDINPUR, POST

-NAGLI PATHWARI, TEHSIL~CHANDPUR, DISTT-
BIJNOR

ter (Prevention and cont :
e of effluent to M/s. DEV IND{'JS’IC’(I){h;g' of Pollution) Act, 1974

Reference Application No 13873189

1.

Dated :22/12/2018
For disposal of effluent into water body o
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. DEV INDUSTRIES is
hereby authorized by the board for dj ir i i

irrigation/river through drain and disposal of d
general and special conditions mentioned in th

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by GIRISH CHANDRA
VERMA

Date: 2018.1292 17:04:01 #Q5.:3Q.
_‘eglonar(bﬂicer

Enclosed : As above
(condition of consent):

Copy to:  Chief Environment Officer, Circle-7, U.P. Pollution Control Board, I_D,ucknow.

igitally signed by GIRISH CHANDRA
VERMA

Date: 2018.12.22.17:04:42 +05'3Q'
eglon?fﬁfﬁcer

s
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A 32588
U.P. POLLUTION CONTROL BOARD, LUCKNOW

et Consent issued to M/s.DEV INDUSTRIES vide
Ve

; Order No. 3873189/ Water
s/ Dated : 22/12/2018

o
, CONDITIONS OF CONSENT

This consent is valid only for th : . )
I Black-2.5 TPD and Steel )vIVire-O,g ?I%g(.).ved production capacity of Furnace oil-2.5 TPD, Carbon

2 The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details _]
S.No I Kind of Effulant Maximum daily / Treatment facility and
discharge,KL/day discharge point
1 s ] Domestic | 01 Septic Tank
__ETP

2 ’ ___Industrial ] 00 B
and domestic effluent

Arrangement should be made for collection of water used in process
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for

nt informed in the

measurement of effluent and for collecting its sample. Except the efflue i
application for consent no other effluent should enter in the said arrangements for collection of
d that domestic effluent should not be discharged in storm water

effluent. It should also be ensure
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . e

4 a.

Domestic Effulant
S.No L Parameter - ~ Standard
1 | Total Suspended Solids 100 mg/I
' 2 | BOD 30 mg/l
_ 3 WL coD
4 Oil & Grease
4b. The industrial effluent should be treated in treatment plant so tha
conformity with the following norms. .

t the treated effluent should be in

Industrial Effulant

-A S.No l Parameter Standard

rated in all the processes, bleed water, cooling effluent and the effluent generated from
oor and equipments etc should be treated before its disposal with treated industrial
hould be according to the norms prescribed under The Environment (Protection)

5.  Effluent gene
washing of fI
effluent so that it s
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the

ater used in manufacturing process of the industry .

norms prescribed for the w,
The method for collecting industrial and domestic effluent and its analysis should be as per legal

7
Indian standards and its subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986.
The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

8.
disposed of on one disposa! point. This common effluent disposal point should have a
flow meter/V Notch for measuring effluent and its log book ge maFi)ntained : R

Digitally signed by
GIRISH CHANDRA
VERMA

Date: 2018.12.22 .
17:05:29 +05'30'

Specific Conditions:

2135



—— NAC l's I'el'eb . E
. L y
v 32599 1 Py, &rang,
v INDUSTRIES, VILLAG

pE E-JAMA
inDPUR. DISTT-BUNOR LUDDINPyR POST-NAGLI PATH 4R, T
‘ » TEHSIL-

rict compliance of pojnts g descri
/ fubmmed ity ot Scribed below are 10 be ensure and (f
Ahd the compliance report sho
uld

2, The industry should be installed Water m :
eter at different po; .
Points of wye

3. This consent is valid for roduct: d g
steel wire-0.2 TPD, Production Capacity of Furnace oj. 5 TPD ('l":ll)rppllyilso;:r;e.
ited i . » -A4rbon Black-2.5 TPD and

compliance report within tWo month time. fvation of ground water should be installed and submit the

7. This consent is issued purely fi i -
! rom
g"?l'.ﬁ laim, counter claim, owng rship ;:'Yt'; g?s%f;)ngi aor;_gti]eealrll:i tthe Board shall not be responsible for

- 1his consent is valid for only dom’cstic disch '

. SR . ar

l9. Water Pollution Activity in'the process is not agl?o(:\f/‘eti.KLD'

0. Treated effluent should be totally recycled in process /used in irrigation purpose. Don’t discharge
e]n;y x[r}dpstlr:a] effluent from the unit . putpose: *

- Unit should be comply the provisions of Water (Preventi i
) 0 ention and Control of Pollution) Act 1974

as Amended and Environment (Protection) Act, 1986, and direction issued by Hon'ble National
Green Tribunal, New Delhi.
12. Unit should be complied the Solid Waste Management Rules, 2016.

13. The; industry should be proper disposed the solid waste.

14. Unit should comply the Hazardous and Other Wastes (Management and Trans boundary
Movement) Rules, 2016.

Issued with the permission of competent authority .

\
For and on behalf of U.P. Pollution Control Board .

Digitally signed by GIRISH CHANDRA VERMA
Date: 2018,12.22 17:06:01 +05'30"

Regional Officer

22
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e 55 DeV INDUSTRIES__ Annexure - —
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FACTORY : JAMALUDDINPUR, POST. NAGLI PATHWARI, TEHSIL CHANDPUR, DISTT. BUNOR (U.P)
OFFICE : TYAGI MARKET, ABDULLAPUR, DAHANA SAIDPUR BATTA P.O. NAGLI PATHWARI DISTT. BIUNOR 24 38

Mkile + 09758664935 * E-mail : sachinstyaqgi1987@gmail.com -
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362 Annexure-V

City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030
|- 07-05-2025
{' Note: Captured by GPS Map Camera
" GMT +05:30

168.3 ¢ -1946 =2 Label

e Label @ 2271 35
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City:, Country:
Unable to determine location

Lat: 29.051135, Long: 78.486030
07-03-2025

Note: Captured by GPS Map Camera
GMT +05:30

C R4 Label
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
'l Note: Captured by GPS Map Camera
GMT +05:30

\ & Label 1543 & -194.8. =2 Label

' @ Label @ Label 2271, @® (35
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

2032 ¢ -1895 =2 Label
22711 35

e
A

£

3
4T,
e \‘1
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City:, Country: ”
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30
@) 3246 ¢ -240. Label

® 35
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City:, Country: CE;
Unable to determine location
Lat: 29.051135, Long: 78486030

| 07-03-2025
f Note: Captured by GPS Map Camera

GMT +05:30

& Label 1929 & -232. Label

% Label @@ Label 2271 35
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& Label

%

Label

City:, Country:
Unable to.determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera
GMT +05:30

2996 € -257.6 =2 Label

@ Label
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City:, Country:

Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30
-219.4 Label

©
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

\¥

" GMT +05:30 \

& Label 189.8 (5 -1834 =  Label \‘\‘\

.
\

% Label @ Label @ 2271 28
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City:, Country:
Unable to determine location
Lat: 29.051135, Long: 78.486030
(l 07-03-2025
Note: Captured by GPS Map Camera
GMT +05:30

& Label 1861 € -2219 =2 Label

% Label (@@ Laber™ @ 2271 35
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Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

62.2 2431 Label
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g‘; GPS Map Camera S

{ Bijnor,Uttar Pradesh,India

’. Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

! Lat 29.051093, Long 78.486089

- 07/03/2025 01:34 PM GMT+05:30

9 Note : Captured by GPS Map Camera

GPS Map Camera

. S e
¢ Bijnor,Uttar Pradesh,India
' Bijnor Moradabad Road, Chandpur, Bijnor,
| Uttar Pradesh 246727, India
2 Lat 29.051109, Long 78.486082
07/03/2025 01:34 PM GMT+05:30
¢ Note : Captured by GPS Map Camera
RIS g : b RS

:s ) -
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-
a Ef"i GPS Map Camera

Bijnor,Uttar Pradesh,India

£ Bijnor Moradabad Road, Chandpur, Bijnor,
“Ultar Pradesh 246727, India

' Lat 29.050124, Long 78.485833
¥07/03/2025 01:47 PM GMT+05:30

2 Note : Captured by GPS Map Camera

s S
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. e
- &4 GPS Map Camera

S
radesh,India

.:.'Bijnor,Uttar

£ Bijnor Moradabad Road, Chandpur, Bijnor,
£ Ultar Pradesh 246727, India
' Lat 29.050124, Long 78.485833
% 07/03/2025 01:47 PM GMT+05:30
» # Note Captured by GPS Map Camera

~ N o

" s 5 yy:* SS9 Eﬁg GPS Map Camers | {izy
! Bijnor,Uttar Pradesh,India
. Bijnor Moradabad Road, Chandpur, Bijnor,
£ Uttar Pradesh 246727, India
¥ Lat 29.050659, Long 78.485403
4.07/03/2025 01:52 PM GMT+05:30

Note : Captured by GPS Map Camera

N TR
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! Bijnor, Uttar Pradesh, India

. Bijnor Moradabad Road, Chandpur, Bijnor,
£ Uttar Pradesh 246727, India

¥ Lat 29.050659, Long 78.485403

2 07/03/2025 01:52 PM GMT+05:30

i Note : Captured by GPS Map Camera

AR e ed* o

0 ors
-l 0OPS Map Camet

z = e
Bijnor, Uttar Pradesh,India

i Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India
Lat 29.051276, Long 78.485965
07/03/2025 01:55 PM GMT+05:30

_ Il Note : Captured by GPS Map Camera

(i &

l{ GPS Map Camers Wiy

T TR
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SN/
M u GPS Map Camera
=% ' 4
Bijnor,Uttar Pradesh;India
Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India
Lat 29.051290, Long 78.485988

07/03/2025 01:55 PM GMT+05:30

Note : Captured by GPS Map Camera
bt}
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Bijnor,Uttar Pradesh,India
Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India
Lat 29.051276, Long 78.485905
07/03/2025 01:57 PM GMT+05:30

| Note : Captured by GPS Map Camera
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City:, Country: @
Unable to determine location
Lat: 29.051135, Long: 78.486030

07-03-2025
Note: Captured by GPS Map Camera

GMT +05:30

131 ¢ -189.3 = Label
@ Label 2271 35

e —




[

.2 |

Bijnor,Uttar Pradesh,India

Bijnor Moradabad Road, Chandpur, Bijnor,
Uttar Pradesh 246727, India

Lat 29.051117, Long 78.486070
07/03/2025 01:34 PM GMT+05:30

Note : Captured by GPS Map Camera

GPS Map Camera
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55 Annexure-VIlII
385 [ My Page ] EE m

FeAd A a7 (Frediaor 3k amad) w1957
W@ tor &1 gamor o3

THH  09262604403C  (3=Aw)

UF A R Sar ¥ s M/S DEV INDUSTRIES JAMALUDDINPUR &, f3a® iR & 337 g2y 3
ATT TUF TYAGI MARKET ABDULLAPUR DAHANA P.0. NAGLI PATHWARI NOORPUR BLINOR 246727
+ ABDULLAPUR DAHANA 3 ¥, uallgg AU & W # ST Beg-ar IREHE, 1956 & g 7(1) &
7(2) & 30g & R Tl

FRER 36 TN E-

FAIGE MANUFACTURES AND WHOLESALER AND RETAILER
33'@?(:
KINGE

maﬁﬁuwﬁwaﬁmmm(3)#9@@*%&%3@@%/%%2

ammmtﬁmﬁmaimsaﬂﬁﬁwmmﬁﬁﬁ%awmw&
SUURT (4) & 3TN & 3ehy o Fahon-

(&) qatdmary Nil

(@) R & 3 AW & scuee @ kT & soa & B
1. Carbon (carbon blacks and other forms of carbon not elsewhere specified or included)

2. Machinery and spare parts of machinery other than those mentioned in schedule 1, 2,3 or
4

3. Old, discarded, unserviceable or obsolete machinery, stores and vehicles
4. Rubber processed oil

5. Rubber, raw rubber, latex, as mentioned in Entry 110 of Part A of Schedule 2

6. Stainless steel ingots, billets, blooms, flats, flat bars, patta and circles,

mild Steel Sheets,
stainless steel wire, wire rod, round, bright bar, sheet and plate.

7. Waste products.
(37) waa A 3uApT & Nil

(mﬁgamﬁsﬂtqa’twmﬁuﬁs*mmﬁawﬁmuﬁ%ﬁa-
1. All kinds of lubricants

2. Diesel oil

&) R garr A ard A & FdEa Q) A some F R

1. Articles for the packing of goods of plastics as mentioned in as me

ntioned in Entry 174 of
Part C of Schedule 2

2. Packing cases& packing materials including cork, cork sheets, gunny bags, HDPE/PP

woven strips, HDPE/PP circular strips and woven fabrics; Hessian cloth, Hessian based paper,

48
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FORM - XI

<br>After Amendment w.e f. - 08/03/2017
09262604403C

/ ALUDDINPUR whose principal place of business is situated at
LAPUR DAHANA P.O. NAGLI PATHWARI NOORPUR BIJNOR
246727 ABDULLAPUR DAHANA locates in Commercial Tax Circle/Sector Bijnor /

Chandpur, Sector-2, AC subject to provisions ol tne Utlar Pradesh Value Added Tax Act
2007 s nereby regisiered as a dealer and 09262604403C is allotted as s Taxpayer's

laentfication Number [TIN] This Registration Centificaie rs valid with effect from 19-Sep-2015
' the business 1s discontinued

Natwre of Business
Place of branches in U.P. & outside U P.
1

BIUNOR 246727
2

3
Oescription of Trade/Commadity CORBON
RUBBER PROCESSED OlL

& W N -

STEEL WARE

Prop /Partner/Director Name 1 SACHIN KUMAR

Place Chandpur
Date 08-Mar-2017

Department of Commercat T1axes, Government of Uttar Pradesh
| See sub-rute (8) and (10) of Rute - 32 of the UPVAT Rules, 2008 |

T g |

- v

TN

WholeSaler, Retaler, Processor Manufacturer | OLD RUBBER AND TYARE

TYAG! MARKET ABDULLAPUR DAHANA P O. NAGLI PATHWARI NOORPUR

JAMAL UDDINPUR P O NAGLI PATHWAR! TEHSIL CHANDPUR BIUNORZ46727
JAMALUDDINPUR P O NAGLI PATHWARI TEHSIL CHANDPUR BIJNOR246727

Ruboer raw rubber, latex, as mentioned in Entry 110 of Part A of Schedule 2

Registering Authority

Digtally Signea by

Pradeep Kumar
; 534400056
Chandpur, Sector-1, AC
08-Mar-2017

|
|
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Annexure-IX
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of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION
NUMBER

NAME OF ENTERPRISE

TYPE OF ENTERPRISE

MAJOR ACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OITICAL ADDRESS OF
ENTERPRISE

DATE OF
INCORPORATION /
REGISTRATION OF

ENTERPRISE

DATE OF
COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFICATION
CODE(S)

DATE OF UDYAM

UDYAM-UP-40-0015917

M/S DEV INDUSTRIES

{SNQ0 | Classification | Enterprise Classification
‘ P e ,__,Y‘?"" Type Date
1 | 2023-24 Micro 12/03/2024
MANUFACTURING
GENERAL
S.No. Hdysg Aniiuar Unit(s) Name
Memorandum

1 UP17A0000535

2 Name of
I;Ilat/Door/ Block X:‘I;:;d o Premises/ Vill and po Baseda Taga
O A Building
g Baseda .
Village/Town Taga Block Amroha
Vill and po
Road/Street/Lane Baseda City Amroha
Taga
UTTAR T o .
State PRADESH District AMROHA , Pin 244221
Mobile 9759251478 Email: sachinstyagi1987@gmail.com
01/07/2017
01/07/2017
SNo.  NIC 2 Digit NIC 4 Digit NIC 5 Digit Activity
1 32 - Other 3290 - Other 32909 - Manufacturing
manufacturing manufacturing Manufacture
'‘n.e.c. of other
articles n.e.c.
12/03/2024

M/s DEV INDUSTRIES
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| REGISTRATION

* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government
Schemes will be availed as per the provisions of Notification No. S.0. 2119(E) dated  26.06.2020 issued by
the M/o MSME.

Disclaimer: This is computer generated statement, no signature required. Printed from
hrtps:‘udvamregistration.gov.in & Date of printing:- 12/03/2024

For any assistance, you may contact:

é‘eg’tit;“ Indisixies AMROHA(JYOTIBA PHULE NAGAR) ( UTTAR PRADESH )

2. MSME-DFO: AGRA ( UTTAR PRADESH )

@O o
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UdyogAad\uAeknoubdgomnt

Udyog Aadhaar Number UP1TA0000535

Name of Enterprise WS DEV INDUSTRES

Posial Address VILL- JAMALUDDINEUR, POST- NAGLI PATHWARL, TEH- CHANDPUR, DISTT. BUNOR
District BUNOR State UTTAR PRADESH P
Mobile No: 9750251478 Emal:  sachintyagi1987@gmai.com

Date of commancemant 19072015

mmmm & 8

Acknowtedgement Date of Fiing 0810872016 Date of Printing 09/08/2018
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Udyog Aadhaar Memorandum
1. Aadhaar Number . 200521720494 =
2 Name of Enirepreneur SACHIN KIBAR
3 SodalCdoonty GENERAL
‘ 4 Name of Enterprise WS DEV INDUSTREES
S Type of Organization PROPRIETARY
Postal Address L y PAT : I.
6 District . BUNOR State UTTAR PRADESH PN 240727
Mabite No: 9756251478 Email.  sachintyagi1987Qgmal.com
', 7 Daie ol commencement 19/09/2015
‘ 8 Previous Regisiration detais-i sny u
_ Bank Datails S Code ORBC0101547
) Bank Account: 15471131001471
10 Major Activity MANUFACTURING
1 ISM__Nic2Digit | NIC 4 Digit NIC 5 Digit Code fty Type)
1J%wm%wmm:hgnlc [Manutacture of other erticles n.e.c |

12 Persons employed 8 -

' 118 nvestment (Plant & Machinery / Equipment's) 25(Rs. In Lakhs)
14 District Industry Centre BUNOR
Declaration ;

|neubydoclammmmmumunmumwmmmmmmnuw.uumM
bdmhemm

MyMsme Mobile App (Beta Version) is avalaile now for downkoad. hips/piay google-comore/epps/iétais?id=msie,mymeime
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Government of India
Form GST REG-06

[See Rule 10(1)]

Registration Certificate

Registration Number :09CSYPK1755N1ZpP

(Amended)

1. |Legal Name

SACHIN KUMAR

2. |Trade Name, if any

M/S DEV INDUSTRIES JAMALUDDINPUR

3. |Additional trade names, if any

4. Constitution of Business

Proprietorship

5. |Address of Principal Place of
Business

JAMALUDDINPUR, PO NAGLI PATHWARI, Pathwari,
Bijnor, Uttar Pradesh, 246727

6. Date of Liability 01/07/2017
7 Date of Validity From 01/07/2017 |To Not Applicable
8. Type of Registration Regular

9. |Particulars of Approving

Uttar Pradesh Goods and Services Tax Act, 2017

Signature Signature Not Verified ]

Digitally sighed by S GOODS

SERVICESAFAX

m ¥ 163026 IST
Name Ram Milan Yadav
Designation Assistant Commissioner
Jurisdictional Office Chandpur, Sector-2 ]
Date of issue of Certificate 17/05/2023 S
Note: The reg

This is a system generated digitally

on 17/05/2023 by the jurisdictiona| authority.

signed Registration Certificate iss

ued based on the approval of application granted
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Annexure A

ey woh

Goods and Services Tax Identification Number: 09CSYPK1755N1ZP

Details of Additional Place of Business(s)

Legal Name SACHIN KUMAR

Trade Name, if any M/S DEV INDUSTRIES JAMALUDDINPUR
Additional trade names, if

any

Total Number of Additional Places of Business(s) in the State 0
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Annexure B

Goods and Services Tax Identification Number: 09CSYPK1755N1ZP

Legal Name SACHIN KUMAR
Trade Name, if any M/S DEV INDUSTRIES JAMALUDDINPUR

Additional trade names, if
any

Details of Proprietor

1 Name SACHIN KUMAR
Designation/Status PROPRIETOR
Resident of State Uttar Pradesh
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Annexure-lll

cp-zz/l39/203-@/1?[1-1{0-CPCB-H0

Standard Operating Procedure(SOP)
for
Recycling of Waste Tyre Scrap for the recovery
of
Tyre Pyrolysis Oil, Pyro Gas and Char
in Tyre Pyrolysis Qil (TPO) Units

January 16, 2024

Central Pollution Control Board

(Ministry of Environment, Forest & Climate Change, Government of India)

Parivesh Bhawan, East Arjun Nagar, Shahdara, Delhi — 110032
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STANDARD OPERATING PROCEDURE
for
Recycling of Waste Tyre Scrap for the recovery of
Tyre Pyrolysis Oil, Pyro Gas and Char
in Tyre Pyrolysis Oil (TPO) Units

1.0 Background

In the matter of OA No. 400 of 2019 and in compliance of the Hon’ble NGT order dated
06-01-2020, seven (07) Tyre Pyrolysis Oil (TPO) Units comprising of three (03) advance
batch automated tyre pyrolysis plants, three (03) existing batch units and one (01)
continuous tyre pyrolysis plants were studied under the guidance of experts from NEERI
and IIT Delhi. Further study of 70 TPO units were carried out with the help of SPCBs. As
per the study advanced batch automated process (ABAP) and continuous tyre pyrolysis
process had demonstrated compliance with regard to work zone limits and no significant
impact on ambient air quality.

The study further observed that existing batch TPO Units need additional features such
as PLC based control arrangement, bypass arrangement for pyro gas from reactor door
to primary condenser, installation of gas sensors, pressure, temperature gauges at
reactor & storage tank, gas /fire alarm system, flaring of entire pyro gas during
emergency, arrangement for re-circulation of pyro gas for reactor's heating, provision for
flaring of pyro gas, suction hoods over the gate of reactor and char bagging area, water
sprinkler system and mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N2) purging to address environmental and safety concerns.

In the same matter, the Hon’ble NGT vide its order dated 25.10.2021 directed to issue
appropriate SoP covering siting criteria, threshold limit of a plant, carrying capacity,
standards for effluents, emissions and hazardous or other waste, safety aspects to
prevent accidents and for protection of public health. Accordingly, in consultation with
expert members from NEERI & IIT-Delhi, the existing SoP was revised w.r.t Recycling of
Waste Tyre Scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Unit.

11 Pyrolysis process

Pyrolysis is a thermal degradation process carried out in the absence of oxygen /airin a
vessel or a chamber, so that the combustion of material does not take place. It is a
process in which organic materials are thermally decomposed into simpler compounds in
the temperature range of 400 — 500 °C in an oxygen-free environment. Fig. 1 shows the

Waste Management —lll Division , CPCB 1
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schematic diagram of waste scrap tyre pyrolysis process. Since the products of thermal
decomposition are released at different temperature having varying molecular structure,
the products are in all phases i.e. solid, liquid and gas. Pyrolysis of tyres and rubber
products produce pyrolysis oils, pyrolysis gas (pyro-gas), char and steel. The products
generated in tyre pyrolysis are as follows:

A) Pyro Gas: 20 to 35 percent of a tyre’s energy content is typically converted into a
combustible gas (Pyro Gas) that is used to fuel the pyrolysis process or is
combusted in a flare before it is released. Typically, the components of pyro gas
are Ha, H2S, CO, CO2, CHa4, C2Hs, C3Hg and other light hydrocarbons.

B) Pyro Oil: 35 to 50 percent of the output from the process is transformed into a
liquid product that varies in quality from saleable fuel oil to lower-value oil blend
stock.

C) Char: The residual solid product (referred as char constitutes 25 to 40 percent of
the output and contains a mixture of carbon, silica, titanium dioxide, zinc, steel etc.

D) Steel: The thin wire, which is used for reinforcement of tyre is extracted out during
pyrolysis and is collected at the end, sold in the market as scrap steel.

Air Pollution
Conirol Device Excess Gas

for flaring

Pyrolysis Oil

Pyrolysis Reactor
{250 - 300 - 500 *C)

 Condensers

753 - Gas
g‘#ﬁ ; Storage
Steel Scrap Fuel for heating \

Fig. 1: Schematic diagram of waste tyre pyrolysis process

Waste Management —lll Division , CPCB 2
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The quantity and quality of each product depends on many process variables,
including temperature, pressure, and residence time. A preferred quality trye
pyrolysis oil would have molecular weight little above its boiling temperature under
normal temperature and pressure. This would help in efficient combustion, and less
of soot formation. Waste tyre pyrolysis plant operators are expected to have a
control on rate of heating and condensation so as to produce high-quality oils with
high calorific values comparable with diesel and gasoline type fuels.

Two types of Pyrolysis process are in operation in India. Batch Type and Continuous
Pyrolysis process. In both type of pyrolysis processes, the final product remains the
same. Most of the tyre pyrolysis units in the country are based on batch processes
technology having different types of process control, safety mechanism, raw
material, finish product and waste handling facilities. There is a need to standardize
the operations and facilies at Tyre Pyrolysis Oil (TPO) Units to achieve
environmentally sound and safe operation of these units.

From the study carried out, it was observed that Advanced Batch Automated
Process (ABAP) and continuous tyre pyrolysis process had no significant impact on
ambient air quality. Therefore, for standardizing the batch type pyrolysis operations,
Advanced Batch Automated Process (ABAP) type TPO Unit shall only be allowed.

Siting Criteria, Carrying Capacity and Standard Operating Procedures (SoP)
for Advanced Batch Automated Process (ABAP) type TPO units:

Siting Criteria for ABAP type TPO Units

The siting criteria is applicable only to new /proposed units. New ABAP type TPO
unit shall be allowed only in the industrial areas/land.

(I) Siting criteria for ABAP type TPO Units:
The criteria for siting of ABAP type TPO units depends on the following facts:

i) There are no organized continuous process emissions in tyre pyrolysis
process.

ii)  The air pollutant emission in ABAP type TPO unit is from burning of fuel for
heating purpose and intermittent flaring of excess pyro gas or its
emergency release;

i)  The plot area of the TPO Unit carries more weightage as the emission from
TPO unit does not affect far away community, instead it is the immediate
neighbourhood that is affected. Char, being large size particle if spilled in
the plant premises during its handling cannot travel to larger distance under
the influence of wind;

iv)  The environmental concern from TPO Unit is spillage of Char in the work
zone while removing it from the reactor and its subsequent packing into the

Waste Management —Ill Division , CPCB 3
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bags. The influence zone due to this spillage is limited within the premise of
the unit;

The odour from TPO Unit are localized and confined to premises and
adjacent areas.

Followings are the criteria for site consideration for new units:

Vi)

(1

(1)

New ABAP type TPO Unit having individual reactor capacity of 10 tonnes
to 20 tonnes should only be allowed;

Considering the possible impacts in neighbourhood, TPO Unit having
cumulative maximum batch capacity up to 60 tonnes per day (TPD) only be
allowed within a premises and this is applicable for new ABAP type Units
/expansion in existing batch type TPO Unit.

Beyond cumulative batch capacity of 60 TPD, only continuous process type
TPO unit be allowed in case of setting up of new ABAP type units or
expansion in existing TPO Unit in a single premises.

For new ABAP type TPO Unit the minimum plot area shall be 3000 square
meters for a single reactor of 10 to 12 tonnes capacity and the area will
increase by 750 square meters for every additional reactor of capacity 10
to 12 tonnes and will increase up to 6000 square meters.

For new proposed ABAP type TPO unit the minimum plot area shall be 4000
square meters for a single batch reactor of 20 tonnes capacity and the area
will increase by 1000 square meter for every additional reactor and will
increase up to 6000 square meters.

For new proposed continuous TPO unit the minimum plot area should be
7000 square meters irrespective of number of reactors.

Green Belt Requirement

The green belt should be as per consent conditions or as per the guidelines
of Central and State Government and in no case less than 5% of the total
area of the plot.

Movement of Fire-Tenders

Paved road to be provided for movement of the fire-tenders. No material is

allowed to be stored (no obstruction) on this paved road. SPCBs /PCCs to
ensure this requirement, while issuing new CTE/CTO.

2.2 Carrying Capacity of the area for siting of ABAP type Tyre Pyrolysis Oil (TPO)

Units

Waste Management —lll Division , CPCB 4

o~ 3 90

MM

78



402

CP-22/139/2021-WM-III-HO-CPCB-HO

The committee constituted by the Hon'ble NGT in the is of the view that carrying
capacity may not be required in case of individual Tyre Pyrolysis Units of capacity
10 - 60 TPD, since these are small pyrolytic operations with no process emissions
and there are only flue gas emissions due to combustion of fuels for reactors or in

flare stacks.

In order to minimize impact on adjacent areas, the minimum plot area as stipulated

in section 2.1 is required by the unit.

2.3 Threshold Limits for Tyre Pyrolysis Oil (TPO) Units (New TPO Units and

expansions in Existing TPO units}

The threshold limit is applicable to new /proposed units or expansion in the existing

units. Followings are the threshold limits for the TPO units:

i)  New ABAP type TPO units or expansion in existing units having cumulative

batch capacity up to 60 TPD only shall be allowed.

i)  Beyond cumulative batch capacity of 60 TPD for new units or expansion in

existing units, only continuous type TPO unit shall be allowed.

2.4 Standard Operating Procedure (SoP) of ABAP type TPO Units

A) Minimum Requirement for Environmentally Sound Operation:

241

Unit should have a valid Consent to Establish (CTE), Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous and Other Waste (M & TM) Rules, 2016 issued by SPCB /
PCC & Fire Safety Certificate issued by the concerned department.

242

Unit to comply with emission & effluents standards as prescribed by the
concerned SPCBs/ PCCs in consent to operate (CTO) under Air and
Water Act. Further the management of Hazardous waste generated has
to be done as per the conditions prescribed in the authorization issued
by the SPCBs / PCCs under the Hazardous and Other Waste (M & TM)
Rules, 2016.

243

The feed to ABAP type reactor has to be in the form of used tyre scrap
— whole tyres /cut tyres / chips / shred /mulch /granules etc.

244

Initial heating of the reactor has to be done either by using pyro gas
stored during previous cycle or by use of pyro water / purge water (oil
mix water) / oil water emulsion, or by tyre pyrolysis oil or any other fuel
approved by concerned SPCBs /PCCs. After generation of pyro gas,
the same is to be used for the purpose of heating reactor. The flue gas
should be vented out to the environment through an alkaline scrubber
with mist eliminator attached to a chimney of at least 30 meters height.
Plants to install adequate air pollution control devices (APCDs) for
controlling flue gas emissions.

Waste Management —lll Division , CPCB 5
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245

A compressor / air blower has to be installed for mixing of air with pyro
water for ensuring proper burning while using pyro water/purge water
during initial heating.

246

In order to control fugitive emissions from the reactor shell during
operation, its proper sealing should be ensured.

247

ABAP type TPO units to construct or install a sufficient capacity suction
hood / industrial dust collector attached to a bag filter at feeding door
and same should must be operational at the time of removal of steel
scrap wire and char from the reactor.

2.4.8

Suction hoods also to be installed at all the transfer points across the
work zone such as at char bagging area etc. to control fugitive
emissions. All suction hood to be connected to a common manifold
leading to alkaline scrubber with mist eliminator attached with stack of
30 m height (installed for venting out flue gas emissions).

249

Unit to ensure no spillage of char during removal/ unloading of steel
scrap from the reactor. The flooring should be paved/ concretized along
with proper slope and drains for movement of steel scrap. This operation
to be made cleaner by use of vacuum cleaner after each batch
operation.

2.4.10

Unit to install water sprinkling system for prevention of fugitive emission
at the all transfer points for arresting fugitives.

2411

The removal of char should be through a mechanized system. The
unloading of char from the reactor is to be done under controlled
conditions in such a manner that the material inside the reactor is not
open to the atmosphere at any point of time. The char shall be bagged
in the HDPE bags with proper sealing. It should be ensured that no
spillage take place during the collection of the char in the bags. The
removal of char should be started only after Nitrogen purging.

2412

A permanent arrangement should be made for Nitrogen purging. Pre-
filled nitrogen gas cylinders will not be allowed to use for purging. All
units to have PLC based Nitrogen generator as per the following
requirement:

Number of | Nitrogen Generator Storage Tank
Reactors capacity (Nm3/h) Capacity (Liters)

3 1000

5 1500

7 2000

AIWIN|=

10 3000

>4 12 4000

2413

Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency situation

Waste Management —llI Division , CPCB 6

MW

8(



404

CP-22/139/2021-WM-III-HO-CPCB-HO

in which the entire gas may have to be flared. The flaring should be done
at a minimum height of 30 meter.

2414

Unit to install Programme Logic Controller (PLC) based system for
control of temperature and pressure inside the reactor.

2415

Unit to install Programme Logic Controller (PLC) based auto activation
for stopping of gas supply to the burner and for switching off the burners
in case of increase of pressure and temperature inside the reactor.

2.4.16

Unit to install PLC based auto activation of bypass arrangements for
bypassing the pyro gas from reactor to first separator tank in case of
blocking /chocking of outlet vent inside the reactor or direct bypass for
flaring

2417

Unit to install PLC based carbon monoxide (CO) gas sensors connected
with sirens (hooters) in case of release of CO.

2.4.18

The collection of the oil from the condensers should be in closed vessel
and storage also should be in closed metallic tanks. (Qil / Liquid is stored
at atmospheric pressure in metallic tank. Since this is not pressureized
tank, there is no need of vent. The presence of vent releases low
molecular weight HC into the air and creates odour, which is objected
by the neighbourhood.) There should be no manual handling of oil.
Transfer of oil should be carried out through pumps.

2419

Unit to connect first separator tank with the oil storage tank for storing
heavy oil fraction. There should not be any release valve at the first
separator tank.

2.4.20

At the end of the pyrolysis process the reactor has to be cooled before
the removal of char. During cooling process, the reactor should be
purged with Nitrogen gas.

2.4.21

The removal of char should be started after the reactor temperature
comes down to below 50 °C or first separator tank temperature comes
down to 40 °C,

2.4.22

The inside temperature of the reactor should not exceed 500 °C and the
first separator tank temperature should not exceed 450 °C during the
entire batch operation.

2.4.23

Waste water (Pyro water/Purge water/Oil mixed water/oil water
emulsion) generated during the process should not be discharged
anywhere and:

Should be treated in suitable ETP of sufficient capacity. Oily sludge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer /sale to the cement manufacturing
plants or other such industries having authorization for
CO — processing or;

a. ETP discharge may be used for briquettes manufacturing. The

briquettes so manufactured shall be disposed through processing in
cement kiln

Waste Management —lll Division , CPCB 7
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so manufactured shall be disposed through processing in cement kiln.

Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious
gases, or

i)

Pyro water/Purge water/ oil mix water/oil water emulsion should be
used for Initial heating of the reactor.

2.4.24

Unit to ensure that treated water be re-used in unit itself & there is zero
effluent discharge.

2.4.25

Unit to have a covered /closed separate storage tank for storage of
pyro water /purge water /oil mix water/ oil water emulsion. The pyro
water be transferred from final storage tank to pyro water / purge
water / oil mix water / oil water emulsion storage tank in closed loop
through pumps.

2.4.26

Unit should carry out stack and ambient air quality monitoring for SO,
PM and CO at least once in six months from a recognized laboratory
at identified monitoring location. The unit shall maintain a log book for
recording the plant, operation, monitoring of the stack emissions and
ambient air quality, generation & utilization of wastewater & sale of
various products and by-products.

2.4.27

The transportation of Char should be done in bags (small or jumbo) in
closed vehicles to ensure that there is no spillage of char during their
transportation.

2.4.28

The transportation of Tyre Pyrolysis Oil (TPO) should strictly be done
in closed tankers to ensure that there is no spillage of TPO during their
transportation.

2.4.29

The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

2.4.30

The Tyre Pyrolysis Oil and char shall be stored in areas separate /
distinct from the processing area (shed where the reactors are
installed). Tyres shall be stored in earmarked area / open area on a
paved platform.

B. Safety Measure to be adopted
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2.4.31

Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety inter-locks in case of increase of
temperature or pressure to cut off heating of the reactor should be
provided. It should be ensured that the reactor is under positive
pressure at all the time.

2.4.32

A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning /alarm system so that the
plant operator can take adequate steps to rectify the situation.

2.4.33

Sensors along with alarm system should be provided at all the transfer
points throughout the plant to detect any leakage of flammable vapours
from the system.

2.4.34

Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.

2.4.35

Unit to install fire hydrant system connected directly to the water tank
and DG set for direct electric supply. Unit should also have ABC type
fire extinguisher cylinders & fire buckets filled with sand and water.

2.4.36

The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants.

2.4.37

On site emergency plan, as per the requirements under the Factories
Act, 1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.

2.4.38

The plant will be operated under the continuous supervision of a
qualified person having experience of running such units.

2.4.39

All the persons /workers in the premises should wear an air filter mask
to avoid inhaling of the fine char particles.

2.4.40

Unit will maintain good house-keeping and will ensure that no raw
material products and wastes get spilled inside or outside the plant.

2.4.41

Unit to carry out annual health check-up of all the employees working
in the unit & submit its report to concerned SPCBs/PCCs on annual
basis.

2.4.42

Workers should be trained to handle fire. Workers should be given
mock drill exercise for fire hazard incident. Assuming fire at the hatch
door due to leakage of pyro-gas, what action, the workers should do?
Training to use COz type fire extingushers. Regular visit and inspection
to check the training to workers.

2.5 Continuous

Process (New & Existing):
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A. Minimum Requirement for Environmentally Sound Operation:

2.5.1

Unit should have a valid Consent to Establish (CTE) and Consent to
Operate (CTO) under Water and Air Act and Authorization under the
Hazardous & Other Waste (M&TM) Rules, 2016 issued by SPCB /PCC
& Fire Safety Certificate issued by the concerned department.

252

Unit to comply with emission & effluents standards as prescribed by the
concerned SPCB/PCC in consent to operate (CTO) under Water and
Air Act. Further the management of Hazardous Waste generated to be
done as per the conditions prescribed in the authorization issued by the
SPCB/PCC under the Hazardous Waste (M&TM) Rules, 2016.

2.5.3

The feeding system should be provided with an air-lock arrangement
so that no air enters the reactor during feeding.

254

Initial heating of the reactor to be done either by using pyro gas stored
during previous cycle itself or by use of purge water (oil mix water)/oil
water emulsion, or by tyre pyrolysis oil or any other fuel approved by
concerned SPCBs/PCCs. After generation of pyro gas, the same is to
be used for the purpose of heating reactor. The flue gas should be
vented out into the environment through alkaline scrubber with mist
eliminator attached with a chimney of at least 30 meters height. Plants
to install adequate air pollution control devices (APCDs) for controlling
flue gas emissions.

2.5.5

A compressor or any other suitable arrangement has to be made
Jinstalled for mixing of air with pyro water for ensuring proper burning
while using pyro water/purge water during initial heating.

2.5.6

In order to control fugitive emissions from the reactor during operation,
proper sealing should be ensured.

257

Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 m.

258

The collection of the oil from the condensers should be in a closed
vessel and storage also should be in closed tanks with suitable vents.
There should be no manual handling of oil. Transfer of oil should be
through pumps.

2.5.9

The removal of char should be through a mechanized system. The
unloading of char from the reactor is to be done under controlled
conditions through a pneumatic /screw conveyor system in such a
manner that the contents of the reactor are not open to the atmosphere
at any point of time. The end of the conveyor system shall be attached
to a bagging plant where all the char will be bagged in the HDPE bags
with proper sealing. It should be ensured that no spillage taken place
during the collection of the char in the bags. Moreover, an air-lock
should be provided to ensure no entry of air into the reactor.

Waste Management —lIl Division , CPCB 10
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2.6.10

Water sprinklers to be installed at the transfer points for arresting
fugitives.

2:8.11

The char generated in the process shall be utilized either in co-
processing in the cement industry or its quality be upgraded to
Recovered Carbon Black (RCB). RCB may be used as raw material for
manufacture of new tyre and other processes.

2512

Waste water (Pyro water/Purge water/Oil mixed water/oil water
emulsion) generated during the process should not be discharged
anywhere and:

Should be treated in suitable ETP of sufficient capacity. Oily sludge
should be disposed through TSDF or can used to make char
briquettes, for subsequent transfer /sale to the cement manufacturing
plants or other such industries having authorization for co —

processing or,

ETP discharge may be used for briquettes manufacturing. The
briquettes so manufactured shall be disposed through processing in
cement kiln

ETP sludge may be used for briquettes manufacturing. The briquettes
so manufactured shall be disposed through processing in cement kiln.

Pyro water/Purge water /Oil mixed water/oil water emulsion may be
used for briquettes manufacturing in a briquetting plant by mixing it
with sawdust and char in suitable proportions. These briquettes so
manufactured using the pyro water/purge water/oil mixed water/oil
water emulsion and char are to be utilized only in processes where
temperature is 1000 °C or more to avoid emissions of obnoxious
gases; or

iif)

Pyro water/Purge water/ oil mix water/oil water emulsion should be
used for Initial heating of the reactor.

2513

TPO Units to ensure that treated water be re-used in the unit itself &
there is zero effluent discharge.

2514

The transportation of Char and Tyre Pyrolysis Oil (TPO) should strictly
be done in closed vehicles to ensure that there is no spillage of char or
oil during their transportation.

2515

The generation, transportation and disposal of char to the cement
manufacturing plants shall be recorded

2.5.16

The Tyre Pyrolysis Oil (Product) and char shall be stored in areas
separate / distinct from the processing area (shed where the reactors
are installed). Tyres shall be stored in earmarked sheds/open area on
a raised cement concrete platform. J
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2.5.17

The unit should carry out stack and ambient air quality monitoring for
S02, PM, and CO at least once in six months from a recognized
laboratory at identified monitoring location. The unit will maintain a log
book for recording the plant operation, monitoring of the stack
emissions and ambient air quality, generation & utilization of
wastewater & sale of products and wastes.

B. Safety Measure to be adopted

2.5.18

Automatic control systems such as Programmed Logic Control (PLC)
shall be adopted for measurement and control of temperature and
pressure along with safety interlocks in case of increase of temperature
or pressure to cut off heating of the reactor should be provide.

2.5619

A sensor for CO gas to be installed in the working area to ensure that
concentration of CO in the working area does not exceed the
prescribed limits for occupational safety and health as per Factory Act
1948. It will also be coupled with a warning/alarm system so that the
plant operator can take adequate steps to rectify the situation.

2.5.20

Sensors along with alarm system should be provided at all the transfer
points throughout the plant to detect any leakage of flammable vapors
from the system.

25621

Excess pyro gas if any should be flared through properly designed
flaring system of adequate capacity considering the emergency
situation in which the entire gas may have to be flared. The flaring
should be done at a minimum height of 30 meters.

2.5.22

Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,
product and raw material storage area.

2.5.23

The TPO unit shall possess fire clearance certificates issued by
concerned departments.

2.5.24

The safety instruction for safe operation of plant will be displayed at the
gate, plant working area and other critical places. Further, training will
be imparted to the workers for safe operation of these plants. On site
emergency plan, as per the requirements under the Factories Act,
1948, will be made and implemented to handle any accident, fire/
leakage or any other emergency situation. All such measures shall
include raw material storage, product storage and handling thereof.

2.5.25

The plant will be operated under the continuous supervision of a
qualified person having experience of running such units. All the
persons/workers in the premises should wear an air filter mask to avoid
inhaling of the fine char particles.

2.5.26

Units will maintain good house-keeping and will ensure that no raw

material products and wastes get spilled inside or outside the plant.

Waste Management —lll Division , CPCB 12

MW

o Lemn

8

JJ




410

CP-22/139/2021-WM-III-HO-CPCB-HO

2.5.27 | Units to carry out annual health check-up of all the employees working
in the unit & submit its report to concerned SPCBs /PCCs on annual
basis.

2.5.28 | Units operators shall have insurance cover for workers, plant &
machinery and materials.

2.5.29 | Workers should be given mock drill exercise for fire hazard incident.

C. General conditions applicable to all plants (Batch & Continuous):

2.56.30

The Tyre Pyrolysis Units (Continuous and Advanced Batch Automated
Pyrolysis) are categorized into Orange category. Unit to register on the
Waste Tyre EPR Portal of CPCB.

2.6.31

The Tyre Pyrolysis Qil unit to fulfill fuel quality as specified by Ministry
of Petroleum and Natural Gas / Bureau of Indian Standards as and
when the same gets notified.

2.5.32

In line with the policy adopted by MoEF&CC, Unit shall not to import
waste tyres for the purpose of TPO production. Unit to use only
indigenous generated waste tyre (i.e. Waste tyre generated in India
only). Also unit to sell its products to Actual Users only. ‘

2.5.33

Unit to maintain record on consumption of waste tyre along with details
of its procurement source, Details & quantity of products, details of
actual users to whom products have been sold.

2.5.34

Unit to submit its annual report on the EPR Portal and also to the
concerned SPCB providing details on annual production of TPO, Char,
Steel & other products including details of sources of purchasing waste
tyre and also details of actual users to whom products have been sold
within the time frame as prescribed on the Portal. The annual report to
be supported with electricity bills of the financial year for which annual
return has been submitted.

2535

Units have to report daily waste generation, disposal data on National
Hazardous Waste Tracking system as and when such system gets

implemented by CPCB.
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